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(2024) 02 TDSAT CK 0020

In the Telecom Disputes Settlement And Appellate Tribunal

Case No : Telecom Petition No.3 Of 2023

Vodafone Idea Ltd APPELLANT

Vs

Union Of India RESPONDENT

Date of Decision : 14-02-2024

Acts Referred:

Citation : (2024) 02 TDSAT CK 0020

Hon'ble Judges : Dhirubhai Naranbhai Patel, Chairperson;Subodh Kumar Gupta, 
Member

Bench : Division Bench

Advocate : Madhavi Agarwal, Apoorv Kurup, Aparna Arun

Judgement

1. Counsel appearing for Union of India is seeking time to place on record certain
facts which affect the very root of the case.

2. Having heard the counsels for both the sides and looking to the submission by
the counsel for Union of India, we hereby permit Union of India to file an affidavit
to bring on record certain facts which affect the very root of the case.

3. The affidavit shall be filed by high ranking Officer of Department of
Telecommunications (DoT), not less than Deputy Secretary of DoT.

4. The matter is adjourned to 03.05.2024.
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